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Demand for improvement in facilities
for Lawyerg ang people in courts

226. DR. VASANT KUMAR
PANDIT: Will the Mirister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state.

(a) whether the New Delhi Bar
Association submitied to Government
a petition on or about 29th April, 1977
demanding improvement in facilities
at places where courts function;

(b) whether facilitiegs for lawyers
and the people at Parliament Street
are most inadequate; and

(c) whether Goverpment propose to-
shift the courts from Parliament
Street to Patiala House and the Delhi
High Court to_its newly constructed
building, if s,o.‘"wheh? v "

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.-





